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Income Tax Arrears

1855. SHRI D. B. PATIL: Will the
Minister of FINANCE be pleased to
state:

(a) whether it is a fact that in-
come-tax arrears on 31-12-77 amount-
ed to the extent of Rs. 1008.76 crores;

(b) whether the Government have

made any special effortg to recover
the arrears; and

(c) if so, the nature of these efforts
and what amount was recovered from

the above mentioned arrears upto
30-6-787

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a)
According to presently available in-
formation, the gross and net arrears of
income-tax (including corporation-
tax) as on 31st December 1977 were
ag under:

Grosg arrears Rs. 1004.01 crores.
Net arrears Rs. 72062 crores.

(b) and (c). The Income-tax Act,
1961 provides for geveral steps for en-
forcing collection and recovery of tax
arrears, such as levy of penalty, atta-
chment of monieg due to defaulter,
distraint and sale of movable pro-
perty, attachment and sale of immov-
able property, etc. Depending upon
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‘the facts ang circumstances of - each
case, suitable steps are taken by ¢he
Income-tax authoritieg concerned for
recovery of tax arrears.

Administratively, the Income-tax
Officers have been asked to pay spe-
cial attention to the work of collec-
tion/reduction of income-tax arrears.
The progress of collection/reduction
in bigger cases is also supervised by
the senior officers in the Depart.
ment.

As regards the amount recovered
upto 30th June, 1978 from the above
mentioned arrears, the information is
being collected and will be laid on
the Table of the House, ~
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1857. SHRI DURGA CHAND: Will
the Minister of FINANCE be pleased
to state:

(a) the names of the industrial
houseg which have adopted villages
in the country at present;

(b) the names of villages in each
State which have been adopted by
each industrial house; and

(n) afz g & gowIT ¥ @ 9T
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THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a) to
(c). A statement giving the names
of companies, States, rural areas and
the broad features of the program-
mes of rural development. spproved
by the prescribed authority under
section 35CC of the Income-tax Act,
p 1:61 is laid on the Table of th;‘ ':!ouu
[Placed in Libra See No 2508/
wmmgmenmm 78], V. See.
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